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REPORT OF THE JOINT COMMITTEE ON OmCES OF PROFIT 

INTRODUcnON 

I, the Chairman of the Joint Committee on Offices of Profit, having 
been authorised by the Committee to present the Report on their behalf, 
present this Ninth Report. 

2. The matters covered by the Report were considered by the 
Committee at their sittings held on 15 and 23 June and 6 July, 1995. 
Minutes of the sittings, which form part of the Report,are appended to it. 

3. The Committee examined the composition, character, functions etc~ 
of the Committees1Bodies etc. constituted by the State Governments and 
the emoluments and allowances payable to their non-official members, 
Directors. Chairmen etc. with a view to consider whether holders of offices 
of these bodies would incur disqualification under Article 102 of the 
Constitution of India. While examining the question of disqualification, the 
Committee also kept in view the provisions contained in Parliament 
(Prevention of Disqualification) Act, 1959 and their own recommendations 
contained in their Tenth Report (Seventh Lok Sabha) presented to 
Lolt Sabha on 7 May. 1984. 

4. The detailed information regarding the composition, character, 
functions. emoluments and allowances payable to the members of these 
bodies was furnished by the concerned State Governments. The 
Committee wish to express their thanks to those State Governments for 
furnishing the information desired by the Committee. 

5. The Committee considered and adopted the Report at their sittin& 
held on 16 August, 1995. 

NEWDEUD; 
16 August, 1995 

25 SrtIVQIUI, 1917 (5Gb) 

CHIRANH LAL SHARMA, 
CIuUrnuua, 

loW Committee on O/fi«s 0/ Profit· 

(v) 



REPORT 
NOMINATION OF MEMBERS OF PARLIAMENT ON STATE 

BODIES 

I. District Level Committees for Planning, Jmplementation and 
Coordination of 20-Point Economic Programme for the Districts of 
Banswara, Jhunjunu, Bikaner, Jodhpur, Sawai Mtu:lhopur, Jlulillwar, 
Alwar, Churu and Dholepur in Rajasthan-Proposal to nominate 
Sarvashri Prabhu Lal Rawat, Ayub Khan, Manphool Singh, Ashok 
Gehlot, Kunji Lal Meena and Dau Dayal Joshi, Smt. Vasundhara Raje, 
Maharani Mahendra Kumari, Sarvashri Ram Singh Kashwan and 
Ganga Ram Koti, Members of Lok Sabha as members thereof 

1.1 The Committee considered the request of State Government of 
Rajasthan seeking approval of the Hon'ble Speaker, Lok Sabba in regard 
to nomination of Members of Parliament as non-official members to tbe 
District Leyel Committees for Planning, Implementation and Coordination 
of 20-Point Economic Programme for various districts in Rajastban. 

1.2 The Committee note from the information furnished by the 
Government of Rajasthan that non-official Members (including Members 
of Parliament) of the aforesaid Committees, at District Level are not paid 
any remuneration. 

1.3 The Committee also note that main functions of the said 
Committees are to review the progress of Planning and Implementation of 
2O-Point Programme at District Level and these Committees do not 
exercise executive. legislative or judicial powers. Thus, the Committee find 
that the functions of the said Committees are advisory in nature. 

1.4 Keeping in view, Cia.. (b) of Sedloa 3 of the ParllameDt 
(Prevention of DisqualirlCation) Act, 1959 which bas declared certaiD ofIices 
of profit, functions of which are advisory in aahlre, DOt to disqualify the 
bolder thereof for being chosen as, or for being, a Member or ParllameDt, If 
the bolder of sucb otrace is not entitled to any relDmaeratioa other dum 
compensatory anowance as defmed in Section 1(a) 01 the said Act, the 
Cbmmittee recommend that non-omcial members (iDchIdIDa Members of 
Parliament) of the aforesaid Committees may be exempted froID 
disqualiftcation for being chosen as, or for beine, Member's of ParIiameDL 
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II. Himachal Pradesh District Welfare Committees-Proposal to nominate 
San'ashri D.D. Khanoria, P.K. Dhumal and K.D. Sultanpuri, 
Members, Lok Sabha and Sarvashri Mahesh war Singh and 
Sushil Barongpa. Memb~rs, Rajya Sabha as members thereof 

2.1 The Committee considered the request of the Government of 
Himachal Pradesh seeking approval of the Hoo'ble Speaker, Lok Sabha 
for nomination of Sarvashri D.O. Khanoria, P.K. Dbumal and K.D. 
Sultanpuri and the approval of the Hoo 'ble Chairman, Rajya Sabha for 
nomination of Sarvashri Mahcshwar Singh and SU$hi1 Baroogp8. Members; 
Rajya -5abba as non-official members of Himachal Pradesh District Welfare 
Committees for the districts of Kangra, Hamirpur, Solan, lCuilu and 
Labaul Spiti. respectively. 

2.2 On the basis of the information ~rnished by the Government of 
Himachal Pradesh, the Committee note that the functions of these District 
Welfare Committees are to discuss and evaluate the execution and 
findlisation of various welfare schemes of the Department of Welfare. The 
Committee furtbernote that Welfare Committees do DOt enjoy executive, 
legislative or judicial powers and they also do Dot have powers for 
disbursement of funds~ allotment of lands. issue of licences, appointment 
and grant of scholarships etc. Thus the functions of the Committees are 
advisory in nature. 

2.3 The Committee also note that members of these Committees, 
including Members of Parliament would be provided ollly T AIDA as 
admissible to them under the Rules. 

2.4 In this connection, attention of tbe Committee was drawn to the 
releYJDt clause (h) of Section 3 of the Parliament (Prevention of Dis-
qualification) Act, 1959 'Yhicb was declared certain offices of profit, 
(unctions of which are advisory in nature, DOt to disqualify the bolder 
thereof for being chosen as. or for being, a Member of Parliament. 

2.5 KeeplD& the aboYe posItioa ID YIn, tIIe·CommIttee ncommend dial 
DOD-oIIidaI members (iDcl_dina- Memben el ParD·..." If DODd_ted) or 
the Distrid Welfare Committees lQay be exempted froID ....... Uflcadoa ,. 
beInJ dIoseD as, or for belac, Mem.... til ParllameaL 
Ill. Sahariya Vikas Sami1; for an aU round developmDII 0/ StUuuiya tribes, 

Rajasthan-Proposal 10 nominate Shri Dau Dayal Joshi, M P, Lok 
Sabha as member thereof 

3.1 The Committee considered tbe request of the State Government of 
Rajasthan seeking approval of the Speaker t Lok Sabha for nomination of 
Shri Dau Dayal Joshi. Member, Lok Sabha as DOn-official member of the 
Sahariya Vikas Samiti for an all round development of Sahariya tribes in 
Rajasthan. 

3.2 The Committee note from the information furnished by Government 
of Rajasthan that non-official members of the Samiti would be paid salary 
and allowances according to the Government Rules. 
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3.3 The Committee further note that the Sahariya Vikas Samiti has been 
set up for an all round development of Sahariya tribes. For this purpose 
the Samiti might identify the beneficiaries, prepare annual budget. conduct 
survey for perfect planning and implementation, prepare credit plans and 
regulate, monitor and evaluate the amount spent and the benefit earned 
from the programme etc. 

3.4 The Samiti would also have full powers to utilise the funds provided 
in the budget approved by the State Government. In the matters of 
implementation. the Samiti has full administrative control over the District 
Level Officers. The funds received from the Government of India and the 
State Government would he given to the Samiti. As such, the functions 
performed by the Samiti are executive and financial in nature. 

3.5 In this connection. attention of the Committee was drawn to their 
own recommendalions made in Tenth Report '(Seventh Lok Sabha) 
presented to Lok Sabha on 7 May. 1984 that if the Body, in which office is 
held. exercises executive. Icgi~lative or judicial powers or confers powers of 
disbursement of funds. aDotment of lands, issue of licences, etc. or gives 
Powers of appointment. grant of scholarship etc. then the office in question 
will entail disqualification. 

3.6 KeepiDa ill view the aforesaid, the Committee I'eCOlIUDeIld that DOD-
ofIIdal meaaben' (lDdII", Members of Parliament, If' nomiDa~ fIl the 
said Samitl nuly not be uemp'~d rr.n dusquallflcatioo for beIDa eIM •• _, 
or for belna, • Me.her 01 ......... t. 

NEWDEUU; 
16 August, 1995 

25 SravGn4, 1917(S) 

CHlRANJI LAL SHARMA, 
CluIimuln, 

Joint Commin~~ on OffIUS of Profit· 

'. 



APPENDIX 
MINUTES OF THE FORTY-EIGHTH SITIING OF THE JOINT 

COMMllTEE ON OFFICES OF PROFIT (TENTH LOK SABHA) 

The Committee met on Thursday. 15 June. 1995 from l130 hours to 
1210 hours in Committee Room D. Ground Floor. Parliament House 
Annexc. l'ew Delhi. 

PRESENT 

Shri Chiranji Lal Sharma - Chairman 
MEMBERS 

2. Prof. Susanla ChakmhorlY 
3. Shri Dau Da\'al Joshi 
~. Shri R.lm Chandm Rath 
5. Shri Rosh.," l.,1 
h. Shri E. Bal&manuan 
7. Shri Makhan lui Foteuar 
8. Shri Saruda Muhan"· 
9. Shri S.K.T. Ramachanuran 

SECRETARIAT 

1. Shri G. C. Malhutr.. - Joint Secretary 
2. Shri Ram Aurar Ram - D~pll(J Secretary 
3. Shri J.P. Jain - Undfr Secretary 

(1) Di.urkl Lf"fl Cmllmiltff for Planning, Implementation and 
Coortlimllioll of 2()·Poim Programme for BanswlUa District 
Rajtulhtlll-ProllO.~1111O Ilominate Shr; Prabhu lAl RaM'a' as member 
Ihfrfof. (Mfnwrcmd,,,,r No. 112) 

The Committee took up fur consideration Memorandum No, 112 and 
noted from the informatiun furnished by the State Government of 
Rajasthan that non-official mcmber of the District Level Committee for 
Planning. Implementation and Coordination of 2()"Point Programme for 
District Banswara. Rajasth,m arc not paid any remuneration and do not 
enjoy executive. legislativc. financial or judicial powers. Since the said 
Committee were advisory in nature. the Committee kept in view. 
clause (h) of Section ~ of ahc Parliament (Prevention of Disqualification) 
Act. 1959 which has declared certain offices of profit. functions of which 
arc advisory in nature. not to disqualify the holder thereof for being 
thosen as. or for being. a Member of Parliament and beld tbat tbe non-
official member (Member of Parliament) of the said Committee may be 
exempted from disqualification for being chosen a, for beina. a Member 
of Parliament. 

4 
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(2) Proposal to nominate SlShri D.D. Khanoria, P.K. Dhuma/ and K.D. 
SW/lUlpuri, MPs, Lok Sabha and SlShri Maheshwar Singh and SlUhil 
BarongptJ, M Ps, Rlljya SIlbha tIS non-o/flcwl members of Himachal 
Prllduh District Welfllre Committees for Kllngrll, Hilmirpur, Soltln, 
Kullu and Lahaw Spiti Districts, respectively. (Memorandum No. 
113) 

The Committee resumed consideration in regard to nomination of SShri 
D.D. Khanoria, P.K. Dhumal and K.D. Sultanpuri, Members, Lok Sabha 
and S5hri Maheshwar Singh and Sushil Barongpa, Members. Rajya Sabha 
as non-official Members of Himachal Pradesh District Welfare 
Committees. The Committee while considering the matter at their sitting 
held on 3 January, 1995 had decided that further information might be 
called from the Government of Himachal Pradesh regarding T AIDA to 
non-official members and the functions of the Committee before taking a 
decision on the matter. 

The Committee noted from the information furnished by the 
Government of Himachal P.radcsh that the functions of these District 
Welfare Committees are to discuss and evaluate the execution and 
finalisation of various Welfare schemes of the Department of Welfare. The 
Committee further noted that Welfare Committees do not enjoy executive. 
legislative or judicial powers and they also do pot have powers for 
disbursement of funds. allotment of lands. issue of licences. appointments 
and grant of scholarships etc. Thus the functions of the Committee are 
advisory in nature. 

The Committee also noted that Members of Committee including M.Ps. 
would be provided only TNDA as admissible to them under the Rules. 

In this connection. attention of the Committee was drawn to the relevant 
clause (h) of Section 3 of the Parliament (Prevention of Disqualification) 
Act, 1959 which has declared certain offices of profit, functions of which 
are advisory in nature, not to disqualify the holder thereof for being 
chosen as, or for being. a Member of Parliament. The Committee 
accordingly, held that the non-official members (including Member of 
Parliament. if nominated) of the District Welfare Committees might be 
exempted from disqualification for being chor.cn as. or for being. a 
Member of Parliament. 

(3) Sahariya Vikas Sam;t; for an a/l round dt'vt'lopm~nt of Saltariya 
tribes, Rajasthan-Proposal 10 nominate Shr; Dou Da}'a/ Joshi, M P, 
Lok Sabha as member thereof. (Memorondwn No. 1l4) 

The Committee then considered Memorandum No. 114 and noted from 
the information furnished by Government of Rajasthan that non-official 
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members (including Members of Parliament) of Sabariya Vikas Samiti 
would be paid Salary and Allowances according to the Government Rules. 

The Committee further noted that the Sahariya Vikas Samiti has been 
set up for an aU round development of Sabariya tribes. For this purpose, 
the Samiti might identify the beneficiaries, prepare annual budget, conduct 
survey for perfect planninl and implementation to prepare credit plans and 
regulate, monitor and evaluate the amount spent and the benefit earned 
from the programme etc. 

The Samiti would also have fun powers to utilise the funds provided in 
the budget approved by the State Government. In the matten of 
implementation, the Samiti bas fuD administrative control over the District 
Level Officers. The funds received from the Government of India and the 
State Government would be Biven to the Samiti. As such, the functions 
performed by the Samiti are executive and fmancial in Datur,c. 

In this connection, attention of tbe Committee was drawn to their OWD 
recommendations made in Tenth Report (Seventh Lot Sabha) preseD&ed 
to LokSabha on 7 May, 1984 that if the body, in which office is held, 
exercises· executive, legislative or judicial powers or coafen powen of 
disbursement of funds, allotment of lands; issue of licences, etc. or Jives 
powers of appointment, grant of scbolanhip etc. tben the office in qucatioD 
wiD entail disqualifiaatioo. 

Keeping in view their said recommendation, the Committee 
recommended that DOD-OfficiaI memben (iadudiDJ Member of Puliament, 
if nominated) of the said Semiti mipt not be eu8lpCCd froaI 
disqualification for beiDa dIOIea _, or for beiDa, Members of Parliament. 

(4) CoIruniqeG lor PIMItiIa,. l~ IIIIil Co-ortliMdon oIl(}. 
Poittl ~ ., DUIrid lAwl, RlljtlstIuue-PropOMIIo nomiIuIIe 
SItri A,ub DIIII (1IaIItjIIIw), SIui JlIIIIpIaooI Sill". (BIkan) Slui 
ArIJok GeItIot (JodIapur) Members, Lok SlJbIul, ., members tltereof. 
(Memo""""" No. lIS J 

The CoIDIDittee thereafter CODSidered Memorandum No. 115 and noted 
from the information furnished by the State Government of Rajasthan that 
non.offici.lmeaaben of tile Committee for PlanDin" Implementation and 
Co-ordinatioa of 2O-Point PropaIuae at District Levcl, Rajasthan are not 
paid any remuneration. The Committee further noted that functions of the 
said Committees are to review the progress of the 2O-Point Programme 
every month and these Committea do not exercise cxecutive, legislative or 
judicial powen. Thus the Committee found that functions of the said 
Committees are advisory in nature. 

The Committee kept in view, clause (b) of Section 3 of the ~rliament 
(Prevention of Disqualification) Ad, 1959 wbich has declared :ertain 
offices of profit, functions of which are advisory in nature. not to disqualify 
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the bolder thereof for being chosen u, or for beiDa, • Member of 
Parliament and held tbat the. non-official memben (Members of 
Parliament) of the said Committees Olay be exempted from disqualification 
for being chosen as, or for being, Memben of Parlilmeat. 

The Committee than decided to hold their next meetiDa 08 23 JUDe, 
1995 to consider certain memoranda. 

The Committee then adjourned 



MINUTES OF THE FORTY-NINTH SII lING OF THE JOINT 
COMMITTEE ON OFFICES OF PROFIT (TEN11f LOIC SABRA) 

The Committee met on Friday. 23 June, 1995 from 1130 boun to 
1230 . bours in Committee Room °B'. Ground Floor, Parliament House 
Annexe. New Delbi. 

PRESENT 

Shri Cbiranji Lal Sharma - CNUmum 
MEMBERS 

Lolc SIIblul 
2. Shri Harisinh Pratapsinh Cbavda 
3. Shri Mohan S. Delkar 

.4. Sbri Dau Dayal Joshi 
5. Shri Roshan Lal 

6. Shri E. Balanandan 
7. Sbri S.K.l'. Ramachandran 

SECRETARIAT 

1. Sbri G.C. Malhotra - Joint Secret." 
2. Shri Ram Autar Ram - Deputy SecrettDy 
3. Shri J.P. Jain - Untln SecretIry 

Committu . for Plttnning, 1".,.,.,.1tIIioIt IIIIIl ~ of 2O-Poinl 
Economic Progrllmme at District LewI, s.w.i ",tMlItoPIIT, 
Rajasthan-Proposal to nom;'" Slrri Kunji lAl M«IUI, "'maIIer, Lolc 

5l1bha lIS member tItereof. (MmtD1'tI1UbuII No. /16) 
.2. The Committee took up for consideratioD Memoraadum No. 116 and 

noted from the information funIisbed by the State Gcwemmeat of 
Rajasthan that non-official memben of the Committee for Plaaninl, 
Imp~mentation and Co-ordination of 2O-Poiat Economic Programme at 
District level. Sawai Madhopur are DOt paid any remuneration. 

3. The cOmmittee furthcr noted that the maiD fuactioos of the said 
Comn:tittec arc to review the propas of the 2O-Point ProgJamme every 
month and it does not exercise executive, legislative and judicial powers. 
Thus the Committce found that the functioDs performed by the said 
Committee are advisory in nature. 

4. Keeping in view. Clause (b) of Section 3 of the Partiameat 
(Prevention of Disqualification) Act, 1959 which has dcd~ certaia 

8 
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offices of profit. functions of which are advisory in nature, not to disqualify 
the holder thereof for being chosen as, or for being, a Member of 
Parliament, the Committee recommended that aoo-official members 
(including Members of Parliament) of the said Committee mil, be 
umapted from disqualification for being chosen as, or for"being, a Member 
of Parliament, provided the amount of T AIDA if any, does not exceed the 
'compensatory aDowanee' as -defined in Section '2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959 . 
• • • • 

The Committee then adjourned to meet again on 6 July, 1995 . 

• " Omitted portions of the Minute~ are not COYered by this Report" 



MINUTES OF THE Fit IIETH SllltNO OF THE JOINT 
COMMllTEE ON OFFICES OF PRom (TENTH LOIC SABHA) 

The Committee met on Thursday, 6 July, 1995 from 1130 houn to 
1230 hours in Committee Room 'B" Ground Floor, Parliament Hoose 
Annexe. New Delhi. 

hEserr 
Shri Chiranji Lal Sharma - ChIlirman 

MEMBERS 

2. Shri Harisinh Pratapsinh Chavda 
3. Sbri Dau Dayal Joshi 
4. Sbri Thota Subba Rao 
S. Sbri E. Balanandan 
6. Sbri Makban La) Fotedar 
7. Shri S.K.T. Ramachandran 

SECRETAIUA T 

Sbri J.P. Jain ~ - UndU" S«nlary 
2. The Committee took up for consideration following Memoranda Nos. 

119 to 122 regarding nomination of Members of Parliament on certain 
B~mmittees constituted by State Government of Rajasthan:-

1. Committee for Implementation and Coordination of 20-Point 
Economic Programme at District Level, Jhalawar, 
Rajasthan-Proposal to nominate Shri Dau Dayal Joshi and 
Smt. Vasundbara Raje. Mrs as Members thereof. 

2. Committee for Implementation and Coordination of 2O-Point 
Economic Programme at District Level, A1war, Rajutban-Proposal 
to nominate Maharani Mahendra Kumari, MP as Member thereof. 

3. Committee for Implementation and Coordination of 2O-Point 
Economic Programme at District Level, Cburu, Rajuthao-Proposal 
to Dominate Sbri Ram Singh Kasbw8D, PdP, u Member thereof. 

4. Committee for Implementation and Coordination of 2O-Point 
Economic Programme at District Level, Dholpur. 
Rajuthan-Proposal to nominate Shri Ganaa Ram KoIi, MP, u 
Member tbereof. 

3. The eo.nmittee noted from the information fumisbed by tbc State 
Government of Rajstban that non-official Members (indudin. Members of 
Parliament) of the aforesaid Committees, at District Level, would Dot be 
paid any remuneration. 

10 
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4. The Committee also noted that main functions of the said Committees 
are to review tbe progress of Planning and Implementation of 20-Point 
Programme at District Level and these Committees do not exercise 
executive, legislative or judicial powers. Thus the Committee found that 
the functions of the said Committees are advisory in nature. 

5. Keeping in view, clause (h) of Section 3 of the Parliament (Prevention 
of Disqualification) Act, 1959 which has declared certain offices of profit, 
functions of which are advisory in nature, not to disqualify the holder 
thereof for being chosen as, or for being, a Member of Parliament if the 
holder of such office is not entitled to any remuneration other than 
compensatory allowance as defined in Section 2(a) of the said Act, the 
Committee recommended that non-official members (includinl Members of 
Parliament) of the said Committee mIly be exempted from disqualification 
for being chosen as, or for being, Members of Parliameilt. 

The Committee then adjourned to hold their next meeting 
on 20 July, 1995. 



.. 
MINUTES OF THE FIFTY -SECOND SIITING OF THE JOINT 

COMMITTEE ON OFFICES OF PRom (TENTH LOIC SABHA) 

The Committee met on Wednesday, 16 Aupst, 1995 from 1530 boon to 
1630 hours in Chairman's Room No. 145, Third Floor, Parliament House 
Anncxc. New Delbi. 

PRESENT 
Sbri Cbiranji La) Sbarma - c ......... 

MEMBERS 
2. Prof. s-ta a.traborty 
3. Sbri It-. Lal 
4. Sbri E. B ....... . 
5. Sbri Mat .... 41 Fated. 

SaatETAlUAT 

1. Shri G.e. MaIbotra - JoUtt ~ 
i.. 2. Shri Ram Autar Ram ~ IHpuIy ~ 
2. The ec.nuttee considered aad adopted their draft ~ .. da Report. 
3. The Committee authorised tbe Qainaaa to present dae Report to 

Lot SabIaa OR their behalf. The Committee also autborised the QainDaa 
to unDF for "yinl of tbe Report ia Raj,. SabIaa limuitaDeOally. 

t 

The Committee tbeII adjouraed 

• 

• 
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